
IN THE HIGH COURT O f MEGHALAYA  
SHILLONG

Statement showing the category wise & Bench wise number of casts of Institution^ 
Disposal and Pendency in respect of the High Court of Meghalaya 

W.e.f.01,01,2018 to 31.01.2018

Si.N o t 'atcgory o f ('ascs Category of 
Ren cites

Opening
Balance

institution Disposal Pending as on
3 1 .0 1 .2 0 18

1 (RFA )  R egular F irst  
Appeal

S /B 2 2
D /B

2 (M A i ) M ise Appeal First
S /B 1 1
l>/B

3
( Its A) R egular Second  

Appeal
S /R 7 7
D /R

4
(C R P )C iv il R evision S /B 27 1 28

Petition D /B 2 i 1

5 Review Petition S /B 1 1
I) /B

6 (W P C )W rit
P ctitio tis(C ivil)

S /B 47O 12 4 478
1>/B 67 1 66

7 (t A K 'o n ip a iiy  Appeal
s/ii 1 L
D /B

H
(C .P tn ) Com pany  

Petition
S /B 3
D /B

9
(P IL )P u b lic  Interest 

Litigation
S /B
D /B iK 2 20

]» (W A )W rit Appeal
S /B
D /B 41 41

ll ( iVst.t a se ri estanientarv  
Case

S /B 1 1
D /B

12 (Coni Case O C o n tc m p  
Case C iv il

S /B lb 1 17
D /B t 1

*3
T R .P .(C )  T ra n sfe r  

Petition C iv il
S /B
D /B

>4 (11 A) Ineonie 1 u \  Appeal
S /B
D /B

IS (SA ) Second Appeal S /B
D /B

i6 (FA ) First Appeal s/ii 0 6
D /B

17 A rb itratio n  Petition S /B 1 1
D /B

iK (Crl A) ( rim inut Appeal
S /B 5 _______£L_
D/B 5 5

19
(C rl Rev Fein) C r im in a l  

Revisim i Petition
S/B 3 5
D /B

20
(C rl Petn) C rim in a l 

Petition
S /B 11 1 10
D /B

21
Conlernpl Case (s m r  

m o to)(crl.up(c )
S/B
D /B 1 t

22
Rail A p p l i c a t i o n

/A n tic ip ato ry  Hailt 
B A /A H )

S/B

D /B

(W .P .C rl)  W rit Petition  
( (  rim in al) (H ab e as  

C orpus)

S /B

D /B

(Trp P C rl) T ra n sfe r  
P etitio n(Cri 111 Inal)

S /B
D/B

as
(('O lll Case { ‘ri) 

Con tem pi 
C asc( C r im in a l)

S/B

D/B *

26 A rb itratio n  Appeal S /B
D /B 2 2

27 Election Petition
S /B
D/B

26
( om pany A pplication  

(C .A p p In )
S /B
D /B

lit)
First Appeal from  

O rder<FAO )
S /B
D /B

3 ° Central Excise ap S /B
D /B 2 2

3i
Custom  Appeal 

(CU s.A npl)
S /B
D/B i 1

T O T A L (n>7 lb 7 706


